
Misc (Crl) Bail Case No 85 of 2023

(Present: N. Goswami, Addl. sessions Judge (Fl-c), Sonitpur, Tezpur')

L7-02-2023

This is a petition filed u/s 438 of CrPC, with

prayer for an order to release accused/petitioner

vijay Kumar Rai on bail in the event of his arrest in

connection with Tezpur PS Case No. 846122 u/s

37914t1 of IPC.

The called for case diarY has been

received.

I have heard the learned Counsel for the

accused/petitioner and also the learned Addl PP for

the State.

The facts of the case, in brief, are that on

28-07-2022anFIRWaSlodgedbyoneChampak

saikia of oil India Ltd., Narengi, Guwahati at the

Tezpur PS stating therein that on 27-07-2022 at

about 5.30 pm they received an information that an

oil Tanker, bearing registration No. AS-12E12L22,

suspected to be loaded with illegally extracted crude

oil was parked near Mission chariali, Tezpur.

Thereafter police was informed and the vehicle was

detained by police. On verification it was found that

the vehicle does not belong to oil India Ltd. It

appears that some miscreants had committed

pilferage of crude oil by damaging the pipe line by



installing tapping points.

Based on that FIR, Tezpur pS Case No.

846122 was registered uls 379/411 of IpC.

The learned Counsel for the accused/
petitioner Vijay Kumar Rai has submitted that police

has been searching for the petitioner, although he is
neither the owner of the seized tanker nor its driver.
Moreover, the petitioner has been suffering from
various ailments.

The record reveals that the petitioner VUay

Kumar Rai was neither named in the FIR nor his
custodial interrogation appears to be necessary.

Howeve; the case diary revears that the Io has been
searching for the petitioner and hence, the petitioner
is under an apprehension that he woutd be arrested
by police.

In view of the above, it is hereby ordered
that in the event of his arrest, accused/petitioner
vuay Kumar Rai shail be rereased on bair of
Rs.50,000/- with one surety of like amount to the
satisfaction of the Io, subject to the conditions that :

1. The accused/petitioner shall appear
before the Io within seven days of this
order and thereafter as and when
required &

o__-,



2. The accused/petitioner shall not offer

any threat, promise or inducement to

any person acquainted with the facts of

this case in order to dissuade from

disclosing those facts before the Court

or the Police.

Inform accordinglY.

Return the case diary in sealed envelope'

With this ordel, this Misc case is disposed of'

(Y- r*Jt;,Jno#
Addl Sessions Judge(FTC),

SonitPur, TezPur


